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with a populotion of 1000 or more, 1412 
villages do Dot have letter boxes.

(b) A letter box is generally provided 
in a village where there is a posting on an 
average of 2 letters a day and which is 
situated at a distance of one mile from the 
nearest post office or letter box. Letter boxes 
in the remaining villages of Madhya 
Pradesh with a population of 1000 or more 
will be provided, as and when found 
justified.

Pak Spies arrested in Madhya Pradesh

2057. SHRI G. C DIXIT : Will the 
Minister of HOME AFFAIRS be pleased to 
state :

(a) The number of Pakistani spies 
arrested and prosecuted in Madhya Pardcsh 
during »970-71 ;

(b) the nature of articles recovered 
from them ; and

(c) the action taken by Government 
against them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NTWAS MIRDHA) • (a) to
(e) . 5 persons were apprehended in
Madhya Pradesh during the period of 
suspicion of being Pak spies Some incrimi-
nating articles were recovered in this connec-
tion. Two of the persons were convicted 
and sentenced to 5 years and 6 months R.I. 
respectively white the remaining three were 
discharged for want of evidence.

Appointment of Governors

2058. SHRI SH ANKER RAO SAVANT: 
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) whether any qualifications have

been fixed for appointment of Governors of 
States and Union Territories ; and

(b) the number of present Governors 
who are from service cadres ahd of those 
from public life ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI)
F,tf< ,M0 8 S|N): (a) Tfc y m M M m

for appointment of Governors of States are 
those prescribed in article 157 of the 
Constitution. There are no Governors for 
the Union territories.

(b) Out of 17 Governors, eight are 
retired civil servants and nine are from 
public life.

Maharashtra-Mysore Boundary Dispute

2059. SHRI SHANKERRAO SAVANT: 
Will the Minister of HOME AFFAIRS be 
pleased to Sjate :

♦
(a) whether the Governments of Maha-

rashtra and Mysore have given their views 
regarding the boundary dispute between 
these States ;

(b) if so, whether Government have 
taken any decision in the matter ; and

(c) if not, the reasons for delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.H. MOHS1N) : (a) to (c). Attention 
is invited to the statement made in the 
House on 18th December, 1971. It was 
Govetnment’s desire to resolve this issue 
amicably, if possible by discussion with the 
Chief Ministers but no such discussion 
could tate pi ace as Mysore was under the 
President's rule till recently.
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('fi) CfIlT~ ~'~lf ~T f\if~ ~ ;;f;r~T
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Development of Gaya District

2063 SHRI ·SUKHDEQ J>RASAD
VBRMA:Will the Minister of INQl,1STRJAl-
PBV2LOPMSNT be pleas~4 to $t~tQ;

Written AnswU3

(a) whether Government have formula-
ted any scheme for the development of
Gaya District of Bibar; and

(b) if so, the salient features therof'l

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). No industrial development
scheme for Gaya District has been formula-
ted. However, under the Rural Industries
Projects programme, 4 9 areas have been
selected all over the country of wfrich Nawada
in the Gaya district of Bihar is one area.
The main objectives of the programme ate
enlargement of employment opportunities;
diversification of rural occupation; raising of
incomes and standard of living of the rural
community and artisans; reducing the exodus
to urban centres; and technological improve-
ment of traditional industries.

The State Governments were requested
in March, 1971 to extend the area of
operation of these projects to the whole
district.

Issue of Letter of Intent to Suraj Industrial
Packing Ltd; Luckoow

2064. SHRI KRISHNARAO THAKUR:
Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state:

(a) whether a Letter of Intent was issued
to Surai Industrial Packing Ltd; Lucknow
for Newsprint" Pulp unit and Fire and
Water-proof Board unit in the year 1970;

(b) whether the capital goods applica-
tions for these units have not been cleared
so far; and

•
(c) the reasons for the delay and when

they ar~ likely to cleared?

THE DEPUTY MINISTER IN THE
MINISTR Y OF INDUSTRIAL DEVELOP-
MENT(SHRI SIDDHESHWAR PRASAD):
(a) and (b). Yes, Sir.

(c) In the case of the fire and water-
proof board unit, capital goods clearance
has been held up as the party has intimated
a reduced equity participation by· the
foreign collaborator. This has necessitated
tlndin, lijt~rn~tiv~ ~Q1'ffS (or the (ewip'




